ACT No. XIX or 1879.

PassED By THE GOVERNOR GENERAL or INpra v Counciy.

(Received the assent of the Governor General on the 29tk Octoer,
1879).

An Act to amend the law in force in Thénas Raipur
and Khattra.

WHEREAS the territory comprised in the thén

of Raipur (including the independent Police
outpost of Simlapal) and the thand of Khattra has
been transferred from the district of Méanbhum to the
district of Bankdra;

And whereas the said territory, when included in
the district of Ménbhum, formed portion of the
Chutid N4gpur Division, which is a Scheduled district
under Act No. XTIV of 1874 (the Scheduled Districts
Act, 1874) ; ‘ '

And whereas it is expedient that the law in force
in the said territory should be the same as the law in
force in the district of Banktra; It is hereby enacted
as follows :—

1. This Act may be called “The Raipur and
Khattra Laws Act, 1879 : :

and it shall come into force at once.

2. All enactments which on the first day of Octo-
ber, 1879, were in force in the district of Bankdra and
not in the said territory shall be deemed to have come
into force in the said territory on that day; and all
enactments which on that day were in force in the
said territory and not in the district of Banlkira shall
be deemed to have been repealed on and from that
day in the said territory.

3. Al proceedings commenced before any author.
ity in the said territory beforc the said fivst day of
October,
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October, 1879, and still pending shall be disposed of .

by such authority as the Local Government may
direct and, save as aforesaid, shall be carried on as if
this Act had not been passed.

4. The said territory shall be deemed to have
ceased to be a Scheduled district on the said first day of
Qctober, 1879.
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